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J.d. Mo, 196/90(L)

Suraj ¥arain Lel Srivaestava

Applicant.
! versus
Union of India &« othars : Responaents.
HOn. wir. H.Y. Priolikar, -\d&un. rlemoer.

Hon. Mr. 2.4, aAgraw-.l, Sudl. rlember.

(8y ion, .ir. Deleagra al, J.bl.)

Ihis application und=r z=ction 19 of the

Adrinistrstive I'ribunals «sct, 1985 is directed against

the non-promotion of the applicant to the post of hHead

Clerk and thereafter to> ti.e post of Superintendent, before
his retirement that is, 31.12.1987.

2. rhacrfécts are that the ajsslicant and two others

were Girected to be promoted tO thie post of Head Clerk

by an order dat=d 19.1.1982. ..ovever, the anplicunt was

not abl- to join tife »nromotsd post of Liead Clerk on

account of an order of stay grunted by Hon. Iiigh Court

"

of Judicature at allalt.abad, Luc:i~ov sench, Lucknow in

Nrit Petition Mo, 586/82, wnic.. wos later on transferred

to zhe Triounal and registsr#d as I.... Yo. 157/87 and
ods a——!-z..,L‘

fiqallyybe&agsd on account of deati. of petitioner on

25.11.87. The apjlicant also reticed fro- tre post of

Senior Clerk on 31.12.1987. .'is yri=v:nce isg

g.at 1 Ciieg

stay orders were not in opeiation, ne vould have baeo
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el CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHA3AD
: CIRCUIT BZ!CH

/ LUCKN W

O.A. Wo. 196/90(L)

Suraj Narain L&l Srivestava Applicant.
versus

~

Union of India & others | Respondents.

Hon., Mr. M.Y. Priolkar, Adm. Memb>der.

Hon. Mr., D.K. Agrawzl, Judl. Member.

(By Hon, Mr: D.K.Agrawal, J.M.)

This application under section 19 of the
Administr:tive Iribunals ict, 1985‘15 directed against
the non-promotion of the applicant to the post of Head
Clerk and thereafter t> the post of Superintendent, before
: - his retirement that is, 31.12.1987,
2. Thew facts are that the apjplicant and two others
kgere directed to be promoted to the post of Head Clerk
b; an Jrder dsted 19.1.1982. towever, the applicent was

not abl- to join the promotrd post of liead Clerk on

.zccount of an order of stay granted by Hon. High Court

- a8
>
: DV/gf Judicature at Allahabad, LuCknovw Bench, Luckrow in
Writ Petition No. 586/82, which was later on transferred
t> the Trisunel and registered as T.A. Yo. 157/87 ana
ol a¥e A .
finallylbe&ctad on account of death of petitioner on
25.11.87. The applicant also retired from the post of
3 Senior Clerk on 31.12.1987. His grievance isthat if the

stay orders were not in operation, he would have been
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promoted t> the posct of Hea Cle#k as well as Office
Superinten.aent, as it hay enal 1n *Ye case of other

M -
twd persons included i~ tle list ofl»aasews deted 19.1.82.
Lucrcfore, he m:de a :repr«s ~htat13n on 3.12.1987 Wthh vies
neither acceptzc¢ , nol rej:cted. The apolicant continued
to make & represcntation tl.ere.fter but the combetent
authority dic not peay any.heef ﬁhcreta, resulting in
stalemeiif The apdlicant finally ap roiched the Tribunal

on 1.6.90., It is alleg=d oy the asplicant that the delay

5 is lizple to be condoned on account of the facts enumerated

in the petitian. e n-ve given ourl anxious consideration

£5 the facts as alleg~d. we =:I€ of the opinion that it

is a fit ca-e where Ziflay can be condoned. Therefoire,
that

we condone the delay. However, wWe consider/this petition

can e disposcd of finally by civin_ & direction to the

resyoandgent aut' drities to dispose of the resresentation

e }Lf the a . licant astea 3.12.1987 and subsejuent reor.sen-—
. ~ID
N . ..
é\_lons to consider his promotion td the post of r.ead-
' Qle;k anad the vffice Superintende't, in accordance with
- i
- the rules. »ccordincly, & direct th= resgoHondant sutorit-—
".
. . / . 5 I3
. . ies to consider the redresentatios of the adpliceant

-+ etrer he wis entitlec to be gronatej to> the post of

Leac olerk and the Office Su ﬂteﬂdont pefore his
v ‘\Cﬁ,\c_ )&AL»
retir-ment \Alc‘l?caxaes >n 31.12.1987 end if =9, what

benefits would he pe entitle’ to efter retireément as

pension etc on the basis thercof. Let resp>ondsnts dispose
of the claim of the anolicant within thrco month.s thereof.
lNeedlass tO say th:at tie aosslicant woula pe at liberty to
aporoach the Tribunal, if still dissaticfied by the order

sassed by the authorities. [here will be no Jrasr as
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